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Order dated 14,02,06

The matter relating to non-enhancement

of the subsistence allowance to the Applicant
whq has keen under suspension since 5,3.04.
There is a px:giim:ﬁaﬁ:gy criminal investigation
against the Applicant by the Respondents.
The investigat ion in this case is still
in progress, The Applicant has made two
representations under Annexure-A/5 and A/
to the authorities coneerned reguesting
for enhancement in the subsistence allowance,
The Respondents have not been responded
to that in one way or the other so far.
The Ld .Counsel for the Applicant brings to
our notice the order of the Eombay Bench of
the CAT i.e., 2000 Volume=3 ATJ page 209
im which it has been ordered that if the
continued suspension is mot due to any reason.
attributa'ble to the suspended o fficer, he
shall be entitled to enhanced subsistence
allo_wénce'. The Ld.Counsel for tke Applicant
makes a plea that the benefitsof the ahove
order shall be extended to kthe App'li‘cant
also in this 0.A,

‘The Ld.Counsel for the Responients brings

to our notice to Annexure-R/2. The Review

: Committee concerned has already made a

review of this case and ‘%he finding that

the suspension shall be continued with =&

existing subsistence allowance. It is not

very apparent from the proceedings of the

above committee whether the representations
Q/(“ejh

made by the Applicant have been into
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the decision mevntionéd in the proceedinqs‘;
it is -or..tly fair and just that any representa-
tion made by the Applicant shall be duly
considered and a response given thereto *
interms of the extent rules and instnuctiohs
The Ld.Counsel for the Applicant would be
aggreable if a direction is issued from this
Tribunal to the effect that he would make
a fresh representation within 10 days il ‘2
from the date of receipt of a cop‘j of this
order enlisting .par"ticﬁlavr grievances relat-
ing to the suspension., The next suspension "
review committee, which is already due, |
accordingly the Ld.Co'-unsel for the Respondents
o

shall consider this representation along with

Annexure-A/5 and A/6 represent#ti-ns already

o — =iz 3 Wi

ﬂmade k’y the @plicant Qll"_.lll;-la!l-}’__—y.!

in the light of extent rules and instructions
and also in the light of the orders of this
Tribunal in the Bombay Bench quoted akove

(a copy of which shall acmompany the represe-;
ntation which the Applicant might make to it

the authorities concerned)and pass a speaking

order meeting each and every lssue raised by

the_ Applicant and WMecision
ciuoting‘the Ms,imtrmti@m and
‘orders etc., The Committee shall be convened
by the authorities concerned within a period
of onevmoﬁth from the date of rece‘ipt of

a copy of the representation. : order |

ARy [si%all be communicated to the Applicant wibhin

s P e W’g period of one month: from theailateLof the

next review committee, If such a communication

l
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is mot made within the;it)gtﬂz‘le, the Applicant
shall be entitled to the 75% of the subsistenc
allowances from the day next to the expiry |
of the one month peri«.\dci:entioned above,
The 1d.Cdunsel for the Respondents has no
objection to the adoption of this course of
action,

Witkh this order, this Original Application
is disposed of. MNo costs,

Copies of this order shall be given to the

Counsel for both the parties today itself,

Member (Admn.)




